"a79 Matters under

. [_Shri A. XK. _Boyj
:.gers in thiz Buxar-Patna route have
. got some genuine grievance and the

wrong elements are taking advan-
.tage- of that.

In this summer season, iost of
the schools, colleges and Gmﬂ‘l-
ment offices work in fhe . morh

there, but the Railwiy Tinmte 'l‘a‘biel'

does nct change accobding to ~ that,

nor any extra train is provided for
that. Moreover, when thejr" 19«1-‘

trains are detained making

late in the morning office’ or colhge,
they become infuriated. This
point of the locval passengers should
be looked into and the Time Table
.of the Deluxe and the 1lozal train
in that line must be readjusted.
Local MP of the area should be
.consulted to end this confrontation
s0 that the passengers do not suffer.
After the trains become late beyond
a limit, care should be taken of the
passengers in the respective junc-
tions losing ronnecting trains and
in any case super charge must be
refunded to the passengers, if the
supper fast traing run late

(v) ForMATION OF Nrw MINISTRY IN
Goa.

SHRI VAYALAR RAVI (Chirayin-
kil): I rise to draw the attention of
this august House and the Government
to an urgent matter of public im-
portance,

Goa, a Union territory, was under
4the clutches of Maharashtravad:
Gomanthak Party (MGP) since the
Yberation. The regime of the MGP
ig being challenged by the people of
Goa for. the last many
hering to the wishes of the people of
Goa, the Legislators voted out the
rTegime of Mrs. Shashikala Kakodkar on
the floor of the Assembly even  in

the midst of violent and unruly scenes

«reated by the rurling party mem-
bers, 'I'he shameful act of the letis-
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lators belonging to the MGP iz to
be condemned as it is against every
democratic norms.

16 Members of the Assembly per-
sonally presented before the Lt. Gover-
nor and made the demand of the im-
mediate dismissal of MGP Govern-
ment and to allow to form a Govern-
ment by the majority group. = The
presence of 16 MLAs itself shows
that Mrs, Shashikala Kakodar lost
the majority on the floor of the House
and she no more enjoys the support
of the majority. Naturally, she
ceases to be the Chief Minister even
though refusing to resign.

[ %

Under the Union Territories Act,
Goa is completely under the admins-
trative control of the Government of
India. The Government has to: act
according to the  Union Territories
Act to uphold the Constitution and the
democratic rights ol the people. The
Government has adopted a method to
dismisg the Goverx_lﬁ;ent of Pondicher-
ry and keeping cofiplete silence over
the developments in Goa: . The luke-
warm attitude of the GéVernment of
India hag created a political tension
in Goa and people are afraid of large-
scale violence under the protcec-
tion of ousted Chief Minister. i

Any further delay in dismissing Mrs.
Kakodkar’s Ministry ig in violation of -
the Constitution and encouraging the
horge-trading by the ousted  Chief
Minister to cling back to power.
It cannot be tolerated as it goes
against every democratic norms. So,
I demand immediate dismissal of the
Ministry of Mrs. Kakodkar in Goa
and restore democracy by allowing
the majority: group 1o form a . new

) Govcmment.



